Factual and action taken report in the matter of Sumer Singh Ranawat V/s
State of Rajasthan & Ors. (OA No. 185/2024) as per the directions of Hon’ble
NGT, Central Zone Bench, Bhopal

Background

In the case filed by Sh. Sumer Singh Ranawat V/s State of Rajasthan & Ors. before
the Hon’ble National Green Tribunal, Central Zone Bench, Bhopal, the applicant
Sh. Sumer Singh Ranawat has raised the issue of violation of consent conditions,
grabbing more land by the user agency, risk and danger to the environment and

security of wild life and felling of trees in the area.

Order

Hon’ble NGT Central Zone Bench passed an order dated 02.08.2024 which inter-

alia says as under:-

“5. We deem it just and proper to call a report on the matter in issue, in
present application, from the joint committee consisting of:-
i. One representative from the Principal Chief Conservator of Forest

(Rajasthan). ii. One representative from Collector, Banipark, Jaipur
(Rajasthan).
fii. One representative from the Rajasthan State Pollution Control Board
(Rajasthan).

6. The Committee is directed to submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination

and logistic support.”

Field Visit
Nominations received for (i) representative of RSPCB vide order dated
20.08.2024 (Copy enclosed at Annexure-1), (i) representative of District
Collector vide order dated 19.09.2024 (Copy enclosed at Annexure-2), (jii)
representative of PCCF vide order dated 27.09.2024 (Copy enclosed at
Annexure-3). Office order issued by RSPCB on 27.09.2024 (Copy enclosed
at Annexure-4) for the field visit. The following persons conducted the
field visit on 30.09.2024 in connection with this case:

(i)  Sh.Jagdish Chand Gupta, Deputy Conservator of Forests, Wild Life

(Zoo), Jaipur.
(i) Sh.Rajesh Jakhar, SDM Jaipur,
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(ifi)

(iv)

Sh. Vijay Sharma, Regional Officer, Rajasthan State Pollution
Control Board, Jaipur (North).
Sh. Pushpendra Deshwal, Tehsildar, Jaipur.

The site was again visited by the representatives of Forest Department
and RSPCB on 13.10.2024.
Observations

During field visit and on perusal of records, it was observed: -

(i)

(i)

(iii)

(iv)

(v)

That Ministry of Environment, Forest & Climate Change, Integrated
Regional Office, Jaipur vide letter dated 21.07.2022 permitted
diversion of 0.4506 ha of forest land in favour of Mandir Shree Garh
Ganesh Ji (Trust) Brahmpuri, Jaipur for construction of passenger
ropeway at Mandir Shree Garh Ganesh Jaipur. (Copy enclosed at
Annexure-5)

That an agreement was executed between the District Collector
Jaipur and the President, Mandir Shree Garh Ganesh Ji (Trust)
Brahmpuri, Jaipur on dated 09.10.2023 for construction of
Passenger ropeway at Mandir Shree Garh Ganesh Jaipur. (Copy
enclosed at Annexure-6)

That an agreement was executed between Mandir Shree Garh
Ganesh Ji (Trust) Brahmpuri, Jaipur and M/s Shivamprime
Infraprojects Pvt. Ltd., Jaipur on 20.10.2023 for construction of
passenger ropeway at Mandir Shree Garh Ganesh Jaipur. (Copy
enclosed at Annexure-7)

That vide MoEF & cCC notification dated 27.04.2022, aerial
ropeways projects exempted from obtaining environmental
clearance as per the EIA Notification dated 14.09.2006 and
amended up to date.

That Consent to Establish was granted by Rajasthan State Pollution
Control Board under the provisions of the Water Act, 1974 and the
Air Act, 1981 to M/s Construction of Passenger Ropeway at Mandir
Shree Garh Ganesh Jaipur, Shivamprime Infraprojects Put. Ltd.,
Shivam Residency, Plot No. 84, Sindhi Colony Bani Park, Jaipur for
construction of aerial passenger ropeway service for people
between near Nahar Ke Ganesh Ji Temple to Mandir Shree Garh
Ganesh Ji on Hilltop @ 300 persons/hour. The Consent to Establish
is valid for a period from 31.05.2023 to 30.04.2028. (Copy enclosed
at Annexure-8).
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(vi)  That the proposed project has been divided into three parts (a)
Lower Terminal, (b) ropeway corridor and (c) upper terminal.

(vii) That It was observed that some civil work was initiated at bottom
terminal and one tower next to the bottom terminal of the site of
aerial ropeway.

(viii) 1t was confirmed by the representative of Forest Department that
all the activities related to the ropeway project being carried out
within the 0.4506 ha land area for which MoEF & CC has permitted
diversion vide letter dated 21.07.2022 and there is no illegal felling
of trees.

(ix)  That no construction or related activity was going on during the visit
of committee. It was reported by the representative of M/s
Shivamprime Infraprojects Put. Ltd. that construction activity was
started in the month of January, 2024 and at present it has been
stopped because of Hon’ble High Court order dated 01.08.2024 to
maintain status quo with respect to the construction activity of
ropeway. Copy of Hon’ble High Court order dated 01.08.2024
enclosed at Annexure-9.

(x)  Thatas per the Fard Mauka Report prepared by the representatives
of Revenue, Khasra No 51/1 is in the name of Forest Department
and some construction work of the Project found in a part of Khasra
No.51/1 at Nehar Ke Ganesh Ji Temple, Jaipur. (Copy of Mauka Fard
enclosed at Annexure-10)

(xi)  Photographs taken during the visit enclosed at Annexure-11.

Conclusion

(i)  The project is being executed within the 0.4506 ha land area for
which MoEF & CC has permitted diversion vide letter dated
21.07.2022.

(i)  Environmental clearance as per EIA Notification dated 14.09.2006
not required for the aerial ropeway and unit has obtained Consent
to Establish under the Aijr Act,1981 and the Water Act, 1974 from
the State Board.

(iii)  The project of construction of passenger ropeway has been started
after diversion of the Forest land, agreement with the Distt.
Collector and after obtaining Consent to Establish from RSPCB.

Recommendation

(i) The Mandir Trust and M/s Shivamprime Infraprojects pyt. Ltd. may
be directed to ensure compliance of the conditions of Forest
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Enclosures

(i)

(ii)
(iif)
(iv)
(v)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)

diversion, Distt. Collector’s agreement and consent to establish
conditions during construction and operation of the project.

RSPCB Office order dated 20.08.2024 (Annexure- 1)

District Collector Office Order dated 19.09.2024 (Annexure- 2)
PCCF, Forest Deptt. Office order dated 27.09.2024 (Annexure- 3)
RSPCB Office order dated 27.09.2024 for field visit (Annexure- 4)
MOoEF&CC, IRO letter dated 21.07.2022 (Annexure- 5)

Agreement dated 09.10.2023 between District Collector and
President, Mandir Shree Garh Ganesh Ji (Trust) (Annexure- 6)
Agreement dated 20.10.2023 between Mandir Shree Garh Ganesh
Ji (Trust) and M/s Shivam prime Infraprojects Put. Ltd., Jaipur
(Annexure- 7) ‘

Consent to Establish granted by RSPCB from 31.05.2023 to
30.04.2028 (Annexure-8).

Hon’ble High Court order dated 01.08.2024 (Annexure-9)

Mauka Fard Prepared by revenue (Annexure-10)

Photographs taken during the visit (Annexure-11)
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Vijay Sharma Rajesh Jakhar Jagdish Chand Gupta
Regional Officer, SDM, Jaipur Deputy Conservator of
Rajasthan State Forests, Wild Life
Pollution Control (Zoo), Jaipur.

Board, Jaipur (North) -




Annexure-1

RSPCB

A% HIS H0 W 18-509-6386-407-43-185/2024
HHI®: U- F.10(631)RPCB/Legal/NGT/2024 / 9Yyq - %qg ¢iep: 20-08-2024
- i.  are/afae/edid To: ORIGIONAL APPLICATION/APPLICATION/185/2024

ii. ard/ac/serd : Sumer Singh Ranawat
iii. ucweff/ufdardr: State of Rajasthan & Ors
iv.  =amaTer™ @ 1A NATIONAL GREEN TRIBUNAL (NGT), Bhopal

Siar wfshar wfgar, 1908 (=g T, 5 a9 1908) F MR XX VI & 499 1 Td 2 F Sfarfd Uew Nfaaal
BT TN IR § HTHIGH IsTUIe Heled / R &1 3R F 3o YoHx0l # Siara/3idita/Re IRgd A, Sifae! &1

FTd 3 T4 fafae side us/urHT 03 TRgd 3 og 9 &1 THR el /am-aas Fged [ sar g o-
TURY SIGRIAHGa® &1 A1H: Regional Officer, Jaipur (North)
J&-TH: Regional Officer
Udl: R.O. Jaipur (North), Opp. Road No. 05, VKIA, Sikar Road, Jaipur
Mobile No / Email : 9414077343 / rorpcb.jaipur@gmail.com

TURY SHASRY/-gs, H1 I8 iy a1 ardr g & 3 o Y v faftres o fqumt Frommaett, 1999 &

1w 233 H IeoiRad a1 Td Sl & stfale Mﬁq%éaaaﬂaummmﬁmwmﬁﬁ

1. UHR0 B T & HeH H dapld Maxgd T-eRI U4 SRTH aRig 0= I1d avp e Sfigad I 9
IR A T GRS BrIaTe! GTed Bl |

2. Va3 favgayg ¥ wefRa ot wrefaiezaasy s/ am) fafauates faxme st /
ST I T GET 7 Toh e H| _ .

3. TR0 H ISR T It 9 Td fagsil BT YRS U ¥ U qee Ufdde T vl & SIYR W)
TR 1 IR HHFYR S Hidded R $a gu ud Tt sifaled s sifed #ka g s Ieie
S Ud I Ugi F VfRe&U/Ie UIRaRvl & [ s /AgH® 81, AR S|

4. 4R 3B RY/AH-auS YrafAd UM SHAT & T2 Ud dTes fdarul U S ASHIY HHTES
DI YDV B 1B, YHRI SHTUSRY/AT-aS & Fyfdd U3 & T UU & J Iud« HA, Forgd uevor ot
RIHATIR TATEHS (UM F SIARE UHRu 1 [Ava¥d &1 GABaR {98301 Ud geihd SHyUR, Fad
am, sifdfgm, siftrgean, ulvus ud fexn-Acwr ofR afe gd & wwm fogsi w [Mfvla 9= =marears<raa
Ty & Uk 81 dr 3 (List / Details of Dates and Events, Act, Rules, Natification, Circular, Guidelines
etc, Courts Judgments relevant & under reference) 1§ gURY SIS RIAH-ad® gR1 Wd & 14 9 [AUrT &
SHIHAGTHR 1 B 8 B W HiHferd 53 S|

5. gIad # e’k {6l SIF ard dre/ eidiar gAfdate-y grRieonfafay urf ua enfe &t favrfia auaras
TR /TR Ud a1 1 ST & FIY TH DI [l §1d, [ MR UR SRidTg! gruifed ! o g |

6. TURI USRIAH-GH gRI UHRU B JAETd RUIE Ue 81 91 U 99d AR SI3RaRsea
ffgaasane o RT3 sifaiad Heiiadar oI yeul F 4xdl gq Mgfdd 8l o1 R Hefid sif¥aear 9
=ity g B difesd BrAdTe] FrIed &1 S|

7. UHR SHIUBRIAH-aUS YbRU &b GHIId, hHES Ud Fafkid dudl d fHa® $ 91y Ul §HY Yd IS
g A YU XD AaAS WA U3 Srare/srdieniie ofe duR =arred & ukdd S|

8. TRl SfSR/AAHaa® R Juddd did® Ufade- td Qi & ary uil SiReRl gRI ISy fge
I A TS HID [ARId HUA/MIR/3/ gAfdares-1/ grieoyRe aifaaimrets ud eife dar sxar
SN 3R WIEd gWas R WY U4 I9H1 HaH & gHIER SAH a2l &1 AU/ YHTOHR0Y/
SHIG fafdien Bg URMMS U &1 URdd b1 Sa |

9. THR! SSRIATaas Iad # IRl &R g INDIY Hfaad & Uiy Yy uFEe uikygel ud Fdaaq
I g G137 Aigd SUd« Iz, I8 GHidd |

10. IR SSRIAH<GgS YaHru § aad # FuiRa o1 15 g4a &1 dkiE, aul & Wil ud 399
FuTied g1 arell ST Srdars] & W Ud AU &6l 4ad $avd e |

11. THRY SHRY/AHaa® Ud® ari@ O &1 Aared 3 Ui g1 ax el s{f‘m&ﬁﬁﬁmﬁﬁm
B MR Y W iel, RIATG Ud Y0l Bl Gl ﬁmm E
GBI A Jd Db IR H U HIA | 31 UHR
ATl FARR U & 871 Diait

12. 9HR SSRY/AmaEE Ud® aiig Ut &1 Srarg ﬁfawl H,E
TR AU BT 31T HRIAT SR LITES % Uud 3 & Speriiaiive

13. TR SRS GRT ARy 3 TS SR %%g
& SHSRIGET SAMSRT BT St gl | THR RS
IO Ufcl e =1 o Il fed auara{mmﬁsﬂﬁﬁmaml
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14.
15.
16.

17.

18.

HHIH: U- F.10(631)RPCB/Legal/NGT/2024 / 91,/:} - 949

GHRT BRY/ArH-ags Yl H WY B ROIE 3R Aoty SfATed & I & AT Irmed & e, S,
ol 1 v v =amarer & Ui R dahTd fGHTT &l URgd BTl

IHR S RIAmas &1 qiia fum & foeg oia Fofa & g & st srdicha srfargt & sk
THRT B RYAH-ags @t Fgfad sryar fFofg &t srureHr 8F d@ AR |

UHRT S RY/AH-age AT vl Tl $i AiHeiT 3g =1 UM # deurse LITES & Fuffea @t nost
BT HYRY B T LITES/Updation Center Bl FHI THY TR YU WA T S AT YR Bl

UHRI SRY/AA-aS BT RIFRUANGT g4 3 RRUfd & Sriar Jamur oF1 TuRY feRY/Am-aad
DI JFFRD 81 R 4 Yol Bt gl TEratedr, siftaa, sl aike 9=t ok 39 W =mrer #
FroTfed g1 dTelt HRIATE! $1 AR T8 THRT SSRy/ATaas B Iuas HRA™T STA 3R 3T
DT TR B 37T FRUfA & 31~ I YT YHT0T UF (L.P.C) STRT gt gI|

e THRT SHRBRIAmags Iudad Faxll BT JU&T BT & S1AAT SAD Ul SIAIGH 9/l el € df W &
SIS PRIATE! 3 ITRE SR

(Vijai N.)

Member Secretary 6C/C

ferie: 20-08-2024

ufafeitt e &1 gaem wd sraxas SriaR! gq It -

1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur ( North) is appointed as OIC on behalf
of RSPCB with the direction to prepare the parawise factual report, contact the counsel of the State Board and get the draft
reply so that same may be filed with approval of competent authority before Hon'ble NGT, Bhopal.

2. Shri Rohit Sharma, Advocate, E-5/43, Arera Colony, Bhopal, Pin-462016 Mobile No. 8435256569 with the request to file

the reply, act and plead before the Hon'ble NGT, Bhopal on behalf of RSPCB. you will be paid fee as per RSPCB office
order dated 05.03.2020.

jKaj Ref No.: 9858080

Member Secretary %L
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Annexure-2

Www.jaipur.nic.in
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Annexure-3

| P YU & 99 NXED, NS, SIIYY
HHiP— T 26 (81) 2024/ ff8r /vT¥ /5120 feai® 275 facay

ARy
A ATed fW ReEe, dvga WM, AU g iU e

185 / 2024(F1Se) TR Rig omad a9M e A% AU 9 A H URG 1A
fe-Tieh 02.08.2024 B JYUTAT H TS B T AT FARY F T &I I GRS,
o™ B 3R W gfaffere B 3G SU 99 e, I (RfeareR) SR

&) TaegRT wfafSfy F=fsa fsar simar 2|
(aRefa a=7o)
WO A I D
(@ 91 7w)
TR, STAR |
FHih— UB 26 (81) 2024 /fafer / vasd / fei®
yfafefy e emmef vd urermet Of¥ 8-

(1) faRrs wmew af¥E, 99 faum, JoReM, SagR |

) afr ST, ISR ISy YU EAT AvSd, SR Bl SAP TAS TF
SRARATY / ARG / T / oTei—196 f&id 10.9.2024 & %4 A |

(3) T I WRETH,(@AoIE) SR |

(4) U o wRers, graeid (RRATER) SR @ ISR e deue s
qUgE, AR @ U A 1092024 T AR WEE WH frapr @
oY fRsie 282024 A WY Wer WG I o ? & WAy § wfafAfe
W T GHI-THE R T ¥ T e GiREd X |

(5) <t wTEe |

fl
(arfRefra a=7el)
WM P1F I ARETD
(a1 7@ ¥99)
RIS, SR |

Document certified by ARUIT
BANERJEE <ariban@gy ail.com>.
Digitally Signed by
BANERJEE®, /4
Designationesi)y
Conservator ORjorest
Date :26-09-2024 07:16:17
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Annexure-4

Regional Office Jaipur (North)

Rajasthan Rajasthan State Pollution Control Board
‘M Opposite Road No. 5, VKIA, Sikar Road, Jaipur.
St i e e E-mail: rorpcb.jaipur@gmail.com
| Phone no. 0141-2850100
Office Order
F.No.RPCB/ROJP/N/Legal-196/ %3 ~9373 Date: 97~ 09~ 2024

The Hon'ble National Green Tribunal in OA No. 185/2024, Sumer Singh
Ranawat & Ors. Vs State of Rajasthan & Ors. has passed an order dated
02/08/2024 for constitution of a joint committee. Accordingly, nominations
have been received from PCCF, Forest Department and District Collector.
Members of the joint committee are requested to join for field visit of the area
scheduled on 30/09/2024 as under:-

1. Sh.Jagdish Chand Gupta, DCF, Wild Life (Chidiyaghar), Jaipur.
2. Sh. Rajesh Jakhar, SDM, Jaipur.

The representatives are requested to make it convenient to reach at Shri

Naher Ke Ganesh ]i Temple, Brahmpuri, Jaipur at 09:30 AM along with

Bl

(Vijay Sharma)

available information and records in this regard.

Regional Ofﬁcer(>
Copy to following for information:
1. Member Secretary, RSPCB, Jaipur
2. Sh. Jagdish Chand Gupta, DCF, Wild Life (Chidiyaghar), Jaipur.

3. Sh. Rajesh Jakhar, SDM, Jaipur. @\JVV(

Regional Officer,,

I
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Annexure-5

AR TR
GOVERNMENT OF INDIA
rfTaoT, T U AT GRad AN
MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE
TR B FTITET, S / Integrated Reglonal
Office, Jalpur

w218 & ¥ 216 "YU WA "

EIRGIERRGEES - 30300y | A-21B& B-216,
“ARANYA BHAWAN® Jhalana Institutional Are .Jnlpur-302064 W5
LT/ Tel Not 0141-2713858, 2713786 Email: trojalpur-mefeci@gov.in

uﬁms A3t 039/2022-JPR fatic: 21 July, 2022
? v

fifer BT, JSTEeeT g,

mgz.‘mum

firaa: Diversion of 0.4506 ha of fore

| st Jand in favéur MANDIR SHREE GARH
GANESH JI (TRUST) BRAHMPURI, JAIPUR for Construction of passenger ropeway
at Mandir Shree Garh Ganesh Jaipur.

10 Ruse fr, Frarzemel w1 wiw-u, | (59)wer/2022, SHgR, Reiw-24.06.2022.

K , mmﬁﬂmmmmdﬂmmmﬁmm-ﬁm&rmmmﬁm
(statror) aftférar, 1980 W umr (2) @

rorot st wrrets B sy el ordt el
Yoo ¥ udterizE Do TRER SEs Rl aixierer 3 04506 20 @yl
: w 270 el W w O

fmBar wpRt (In-principle/Stage-1 approval)
Rrrafti¥m ol w2 st wxi &:- 7
A Conditions which needs to be complied prior to handing aver of forest land by the
Staié Forest Department:

1, The cost of compensatory afforestation at the prevailing wage rates as per
* compensatory afforesfation scheme and tlie cast of survey, demarcation and erection
of permanent pillars if requir

ed on the CA land shall bi deposited in ‘advance with the
- Forest Depariment by the project a

uthority, The CA will be maintained for 10 years.
The scheme miay include appropriate provision for anticipated ¢ost increase for works
} scheduled for subisequent years.

2.The State Government shall charge the Net Present Value (NPV) for the 04506 ha
forest area to be diverted under this prop

sposal from the User Agency as per the orders
of the Honble Supreme Cogrt of India.

dated 30/10/2002; 01/08/2003, 28/03/2008,
~4/04/2008 and 09/05/2008 in 1A No. 566 in WP (C) No. 202/1995 and as per the
guidelines issued by the Ministry vid

e letters No. 5-1/1998-FC {PtlD) dated
18/00/2003, as well as letter No. 5.2/2006-FC dated 0

! 3l 102006 and 5-3/2007-FC
dated 05/02/2009 and revision of NPV vide Minlstry letter No. 5-3/2011-FC(Vol-1)
dated 06.01.2022 in this regard.

3. The User Agency shall comply to {he conditions stipulated

meefing of 64" meeting of Standing Committee for National B
4., Additional amount of the NPV of th

finalization of the same by the Hon

in the minutes of

oard of Wildlife.
= diveried forest land, if any, becoming due after

'ble Supreme Court of Indig or(teceipt of the report

(H
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File No.8B/RAJ039/2022-JPR

from the Expert Committee, shall be charged by th? State 90vcmment from the User

Agency. The User Agency shall furnish an undertaking ta this effect. .

5. The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector.

6. The boundary of the diverted forest land shall be suitably demarcated on ground at the

project cost, as per the direction of concerned Divisional Forest Officer,
7.The KML file of the area to be diverted and (he

CA areas shall be uploaded on the &-
Green watch portal with all requisite details, before {ssuing working permission
towards linear projects or submitting complianee report for seeking Stage-1f approval,
as the case may be,

8. All the funds received from the user agency under the project shall be transferred/

: deposited to CAMPA fund only through e-portal.

84 B: Conditions which needs to be strictly complied on field after handing over of forest

244 land to the User Agency by the State Forest Department but the complianice In form of

undertaking shall be submitted prior to Final/Stage-11 approval;

1. Legal status of the forest land shall remain unchanged, ‘
2, Forest land will be handed over to the User Agency only after réquired fion-forest land
forthe project is handed over to the User Agency.

3. Compensatory afforestation shall be taken up by the Forest Department over 3.00 ha
Degraded Forest land at Near Hari singh Bhomiya, Forest ‘Block-Jhalana
Khonagoliyan-%,il{ang(_: ~Jaipur, Dist.-Jaipur, Rajasthan af the cost of theruser agency.,
As far as possible, a mixturs of loca] indigenous species shall be plantéd and mono-

 culture of any species may be avoided.

4. User agene

“diverted fo

: felling shall be depasited by the User Agency

State Forest Depariment,

S.The condition recommended by the CCF, Jaipur (WL} in Part-II1 shall be
. complied with, ) -

&, No damageta the flora and fauna of the adjoining area shall be caused,

7. User Agency shall obtdin Environmental Clearance ag Per the provisions of the
Environmental (Protéction) Act, 1986, if.applicable,

8. The layout plan of the

proposal shall not be changed wittisut prior approval of Central

Government, -

9. Na labour camp shall be estabiished on the forest land.

10.Sufficient firewgod, preferably {hie alternate fuel, shall be provided by the User
Agency to the labourer after purchasing the same. from:the: State Forest Department or
1he Forest Development Cotfiration or-any other legal source of alternate fuel.

11.The bouridary of the diverted forest land shall be suitably demarcated on ground at
the project cost, as per the directions of the concermed Divisional Forest Officer,

12.No additional or new path will be constructed inside the forest area for transportation
of construction materials for execufion of the project work.

13.The petiod of diversion under this approval shall be co-terminus with the period of
lease to be granted in fayour of the user agency or the project life, whichever is Iéss.

14.The forest 1and shall riot be used. for any purpose othef than that specified in the
project proposal,

15.The forest land Proposed to be diverted sh

‘ all under no circumstances be transferred to
~ any other agencies, department or person without prior-approval of Gayt, of India.
16:The User Agency shall submit the annual self compliance re

abave stated conditions 10 the State Go er

. l port-in respect of the -
vernment and |
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Jaipue by the end of March every year,

17.The User Agericy shall comply with all the provisions of the all Acls, Rules,
Regulations, Guidelines, Hon'ble Court Order (5) and NGT Order (s) perteining to this
project, if any, for the time being in force, as applicable 10 the project.

18};'2:\1;‘;%% zf !:lny of these conditions will amount {6 violation of Forest (CO;SELVN?I;)

. nd action - E ' inc F. No. 11-

L2/5017-FC gt 7-9/01/2;)\’1()81?(! be taken as per the MoEF&CC Guidelin

19.Any m_her condition that (he Ministry of Environment, Forests & Climate ‘Change
may stipulate from time to time in the interest of conservation, protection and

| deVﬁ‘?Pmen} of farests & wildlife. | ‘ -

20,The cbmpl}:mce report shall be uploaded on e-portal (htlps'J/par‘l'vesh.nianl)'.

After receipt of compliance report-on fulfillment of all of the above conditions from
the State Government, proposal will be considered for Final/Stage-11 approvel under Section-
2 of the Forest {Conservation) Act, 1980, The User Agency <hall take up the work as per the
guidelines in force and aRter ensuring that all necessary clearances for the entire stretch are in
PJsce. Working permission, i any issued, shell be intimated to 1RO, Jaipur. Transfer of F5

l%r}d shz;l:d not be effected till Final/Stage-11 approval is granted by the Central Government in
{ l$ rEg Td, ’ :

_ Furttier, it may also be noted that this In-principle Stage-1 approval shall be yalid for
a period of 5 years from-the date of issue of this lettér, In the event of non-compliance of the

above conditions, this In-principle approval shall be revoked after five (05) years.
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Annexure-7

Page 1of 7

//AGREEMENT//

AN AGREEMENT made this ....... day of September, 2015 between the
TRUST Shri Garh Ganesh Mandir, Bramhapuri, District Jaipur, Regd.,
through its Mahant Shri Pradeep Audichya, aged about
....... S%.......years, Ridhi - Sidhi Bhawan, Sidheshwar Chowk,
Bharmapuri, Jaipur, Rajasthan, who is authorised to do this by the
memorandum of TRUST constituted under Rajasthan Charitable Public
Trust, 1956. The copy of the order is attached herewith for ready
reference. The said TRUST hereinafter for the sake of brevity be called
“TRUST” of the first part, and M/s. Shivamprime Infraprojects Pvt. Ltd.,
having its.office in the premises of Shivam Residency, Plot No. 84, Sindhi —
Colony Bani Park, Jaipur, carrying on business of Execution of Engi/[}__ging{ Jr:‘ JJ
Projects and Provision of Engineering Services through its Poweér of . ,.‘\-.‘ \
attorney holder and the Chairman, Mr. Madan Lal Bajiya h feifi ‘after, . | x\
for the sake of brevity be called “SIPL” of the second part, whichtermof =~ . 7/
expression shall unless excluded by or repugnant to the conteg_t_fbofh in .
respect of TRUST, of the first part and SIPPL, the second part be‘t{e'_g?__n'ec'l e

to mean and include its successor or successors. /

Tl
WHEREAS the TRUST Shri Garh Ganesh Mandir registered and whereas L
the said TRUST for adding colourful dimensions to the religious place byl " ., 1
providing transportation facility to the pilgrims decided on a project for '
installation of a passenger Ropeway System from the foot hill of Shri %
Garh Ganesh to its top through a builder/builders on BUILT-OWNx\ 'LQ\\
OPERATE and TRANSFER (BOOT) BASIS, and whereas the TRUST af the’
first part had approached by various Ropeway Builders” for th
construction of the said Ropeway on the said Hill, Brahmap a
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. Ropeway at Shri Garh Ganesh Mandir, Jaipur, through sale of tick
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~ €5 “‘\
whereas SIPL of the second part has approached the TRUST and made
project presentations, and whereas the said presentations submitted by
SIPL of the other part has been duly approved by the “TRUST”. And
whereas the parties hereto now have agreed to enter into a formal
agreement recording their terms and conditions mutually agreed by
them, which are as follows:-

SIPL, of the second part carried out its own survey of the area and found
that a Passenger Ropeway System, which is selected based on the
present site conditions could be easily built (Annexure — 1) and submitted
to the TRUST of the first part, who after scrutiny accorded its approval
for System and locaticn and in token both parties have signed the same.

TRUST shall approach the Forest Department for seeking the permission
from the forest department for diversion of land for the Ropeway Project
(both the terminal station and a 10 M (ten) corridor between the stations
for construction of towers including electric installation. Land required
for other infrastructural facilities for public use and amenities at both
lower and upper terminal stations shall also be acquired from the Forest
Department. SIPL shall do all the documentation work and shall also do
the followup of getting the permission. The cost incurred for this shall be
borne by SIPL.

Necessary permission and clearances for installation and
commencement of commercial operation of the Ropeway Project shall
be obtained in the name of TRUST. The TRUST shall extend its assistance
to SIPL, and shail issue the power of attorney in the name of SIPL, if
required, for this purpose.

SIPL of the second part will enjoy right to hypothecate the plant and
equipment required to be constructed on the land provided by TRUST for
obtaining the institutional finance required for execution of the project
on condition that on expiry of its terms of agreement the property so
hypothecated and charged, should be handed over to the TRUST mthaut
any encumbrance. TRUST if required, and if, possible will help SIPL to”
obtain the Institutional Finance for constructing the said project,

The operational period for the ropeway will be for a period of:QS years,
but the lease agreement shall be renewed at the option of SIPL for the
period of further period with a royalty of 30 %

The said Ropeway of length of 282 M approx, and level difference of 115
M approx. will be constructed on BUILT-OWN-QPERATE AND TRANSFER

(BOOT) BASIS. To interpret the above BOOT basis, it is clarified that S(F—’f‘y

will construct, maintain and run the Ropeway Plant commercially with
its own finance for the period of this Agreement, and then transfer it to

TRUST with fitness certificate and in perfect running condition, without
any claim.

SIPL will have the right to the entire receipts from the operaﬂ'ongof the
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SIPL will pay under this agreement royalty against its collection of
proceeds through the commercial Run of the Ropeway, rates of which

are as under:-
In 1% & 2™ Year
From 3™ to 8" year
From 9% to 14" year

From 15" year onwards

Nil.
5%
10%

15%

The basis of the reckoning of the said period will be 365 days in one year.

The said Royaity payment will be made quarterly. Interim payment, if
made, will be permissible. The accounts related to the collection of
receipts from visitors shall be audited by the statutory auditor of Trust on

quarterly basis.

SIPL will have the right to construct, modify, dismantle buildings to
improve Terminal Stations, and surrounding set-up in the manner, so as
to make this particular Ropeway attractive to Passenger Traffic. TRUST

will permit SIPL for such construction.

The TRUST agrees to allocate the power to SIPL for the Ropeway Project
from their available source. SIPL shall submit a Bank Guarantee of Rs.
2.00 Lacs, as a security deposit towards the electric charges, if the
electric bills are not settled by SIPL in time, TRUST has the right to

encash the same to settle those bills.

SIPL will arrange insurance for the plant as a whole including the
passengers, staff against any accident and/or likewise incident. The Trust
shall not be liable for any mishappening, losses and damages whatsoever

during operation period.

TRUST will help if needed SIPL to periodically obtain a fitness certificate
for operation of the Ropeway to carry passenger traffic from appropriate
inspection authorities of the States/Central Government. SIPL. \Z!."I" ensure/ ‘;
highest standard of safety measures through intensive mspec’hon and

maintenance of the Ropeway.

- ‘\5}“
(S ;

L. |

TRUST will not interfere in the day-to-day operation of the passenger
Ropeway or pilgrims facilities developed at Terminal stat:pns unless
there is anything repugnant to public interest and public safety or against

the religious sentiments of the Trust.

It is explicitly agreed that SIPL shall make the arrangem’ér‘mts fof_t'“ﬁ-é

>

pilgrims for the provision of essential refreshments such as, packed ::
water, snacks, tea / coffee, icecreams, vegetarian packed foods, etc. '

those items shall be sold at the MRP only. No any other commerci
activity except operating of the Ropeway at premises. SIPL shall %

\ 20\

ensure that no nuisance is created within the Ropeway Premis&s / area.

Tariff under the agreement, during the first year, after commetcgg&_m,
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commissioning will be
For Normal Days
a. Adult (Above 6 Years) Double Ride
only)
b. Adult (Above 6 Years] Single Ride
only)
¢. Child (Between 4 — 6 Years) Double Ride : Rs. 30/- (Rupees thirty
only)
d. Child (Between 4 — 6 Years) Single Ride : Rs. 20/- (Rupees twenty
only)

: Rs. 60/- (Rupees sixty

: Rs. 40/- (Rupees Forty

During Mela & Festival Days

a. Adult (Above 6 Years)Double Ride
five only)

b. Adult (Above 6 Years)Single Ride
only)

c. Child (Between 4 — 6 Years) Double Ride : Rs. 45/- (Rupees forty
five only)

d. Child (Between 4 — 6 Years) Single Ride : Rs. 35/- (Rupees thirty
five only)

: Rs. 75/- (Rupeas seventy

: Rs. 55/- (Rupees fifty five

> SIPL will be entitled to @ 5 % (five percent) tariff enhancement
every year during the Agreement period.

» SIPL will provide concessional tariff to handicapped people (50 %)
/ school children in group (consisting of atleast 15 heads —10—30
% depending on the number of heads).

» Children of age below 4 years will not be charged.

Free rides will be permissible for the services of the Temple and Trust
and inspection authorities. Free ride for VIPs will also be permitted if
certified in writing by the head of the TRUST, but it won’t be more than
2% (Two percent ) of the total traffic flow. If more, it would be subject——
to the discretion of SIPL which would be exercised liberally kee rfg the \
circumstances of such day in view and may be adjusted fro -Rov’alty
share of TRUST.

It has been agreed that SIPL will put its best endeavour, ‘subject to
obtaining the required assistance, clearances from the first part as set
forth in this agreement, to complete the construction of the said project

within 18 (eighteen) months, after getting all the NOCs. This period can(I

be extended in writing on the request of SIPL, for further period of 6
months. The TRUST for extending the same, would look into the maf't\ef
liberally.

On failure of SIPL to pay the dues to the TRUST for 2 (two) consecutive. .
quarters or keep the project unworkable, except situations beyond, SipL
control, TRUST shall be at liberty to stop the operation of the Ropeway
till the dues are cleared and the TRUST shall be entitled to get the
interest on dues @ 15 % p.a. and in case SIPL fails to pay such dues for

more than W ement shall be Iiab!e_,,_tﬂr lle i

- -"-
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teri:. ated without any prior notice and the permission hereby given for
use o the land for erection of the terminals and trestles etc. including
the ex: ting infrastructural facilities of the passenger ropeway may stand
as withilrawn and/or canceiled, unless SIPL come forward with sufficient
admissible reasons for failing in their commitment and in such a event of
termination new agreement may be executed, if TRUST finds reasonable
explanation.

19 SIPL shall indemnify and save harmless to TRUST against and from all
losses, charges, damages and expenses to be incurred for on account of
any injury or loss during construction period and lease period of
operation & maintenance.

20 GOVERNING LAW AND DISPUTE RESOLUTION

1. This Agreement shall be governed by and construed in accordance with
Indian law and the parties irrevocably agree that any dispute arising out of or in

connection with this Agreement will be subject to and within the jurisdiction of
the courts at Jaipur, INDIA.

2 Any dispute, controversy or claim arising out of or in relation to this
Agreement or the interpretation of any of their provisions or upon the
occurrence of any event of breach of any of the terms of this Agreement shall
be resolved by Arbitration. For the purpose of such arbitration, the Parties shall
refer the dispute to any Arbitrator/s, which may be appointed mutually agreed
by both the parties herein. Arbitrator must be a legal person having at least 10
years legal practice and fee shall be equally paid by both the Parties.

3. The Arbitration shall be carried out in accordance with the provisions of the
Arbitration and Conciliation Act, 1996 of India and other statutory Laws of land
i.e. India. The arbitral proceedings shall take place at Jaipur, India and shall be
conducted in the English language. The award of the Arbitral Tribunal shall be
final and binding on the Parties.

Vi
21 GENERAL PROVISIONS i T.},\

1 FORCE MAIJEURE y B aie ¥

,/;,\rv

No Party will be deemed to be in breach of this Agreement, nor otherwise liable ; \

p
to the other for any failure or delay in performance of this Agreement if it is -{'_fl'
due to any event beyond its reasonable control other than strike, lock-out or
industrial disputes but including, without limitation, acts of God, war, fire, ~ -
flood, tempest and national emergencies, whether de Jjure or de facto and
Party so delayed shall be entitled to a reasonable extension of ti
performing such obligations. = - ik \

2 VARIATION : (iR

This Agreement may be amended at any time with mutual consent in writing O(r,j\\ '&\5
all the parties. No variation to this Agreement shall be effective l.'.liﬂ% Yq\

writing sign a duly authorised officer of each of the written Parties. «-
e, BRI MFRARRO LT PRNATE LD T
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Communication between the Parties shall always be in writing and shall
be delivered by hand, registered post, or through courier, or through
electronic media against acknowledgement.

4. INTELLECTUAL PROPERTY RIGHTS

The TRUST hereby confirms SIPL that any concept, design, equipment, material,
process, copyrighted material, or confidential information, rights in know-how
and other intellectual property rights, or any part thereof furnished by SIPL
under this agreement shall be protected, and not disclosed or lend to a third
party without their consent in writing.

5. EVENT OF TERMINATION

If a Force Majeure Event continues or in the reasonable judgment of the Parties
is likely to continue beyond a period of 180 Days, the parties may mutually
decide to terminate this Agreement or continue this Agreement on mutually
agreed revised terms. During this period neither parties should be entitled to
any compensation or liable to pay any compensation.

However, incase, SIPL, intents to abandon this project during the period of
Operation and maintenance, SIPL shall be under obligation to give the TRUST
atleast 3 months notice and in such a case, the TRUST shall be at a liberty to
select a new organization for operation of the Ropeway plant, who shall be able

to operate and maintain the Ropeway Plant and SIPL shall impart desired
training for a period of 10 days before leaving the site.

In WITNESS WHERE OF the parties hereto set and subscribe their respective hands and

seal on the day, month and are above written.

TE?“’/

—
oy ™~

/‘ L X i
==X
N Y
N

Signed, Sealed and Delivered

g s o

FIRST PARTY
For TRUST Shri Gadh Ganesh Mandir
V03 Db f Doy T e il
7, Siwdhv Mk, 4318w Mahant Shri Pradeep Audichya
2. SECOND PARTY

(ks Slon_

e gl
Q%G?J—aw%(o @QM%Q\S AL -

B
b

For Shivamprime Infraprojects Pv’f. Ltd. [_\Y ; _.“.'-

nmmmmmm

Shri Madan Lal Bajiva, Chairman
SIPL

OmECTOR
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Annexure — [

01. Type of Ropeway Mono / Bi Cable Jig Back System

02. Length of Ropeway 282 meters approx.

03. Level difference between 115 meters approx.

terminals

04. Capacity of Ropeway In Built 500 Passenger Per Hour (PP!
(approx) each way at full speed
Presently Equipped 300 PPH

05. Number of towers As per design

06. Type of towers Latticed / Tubular construction

07. Type of Grip Fixed Grip.

M. SHIVPRIME IFFRAPROJECTS PRIVATE LMITED

-



Annexure-8
Head Office HBC
Rajasthan State Pollution Control Board

AR 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
m Phone: 0141-2716840
|
Registered
FileNo : F(Tech)/JAIPUR(Jaipur)/7737(1)/2023-2024/6221-6223
Order No: 2023-2024/HBC/2818 Dispatch Date: Dec 27 2023 5:59PM

Unit Id : 127143
M/s CONSTRUCTION OF PASSENGER ROPEWAY AT MANDIR SHREE GARH GANESH JAIPUR

SHIVAMPRIME INFRAPROJECTS PVT. LTD., SHIVAM
RESIDENCY, PLOT NO. 84, SINDHI COLONY BANI
PARK, JAIPUR (RA].) , JAIPUR Tehsil:Jaipur
District:JAIPUR
Sub: Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application(s) for Consent to Establish dated 31/05/2023 and subsequent correspondence.

Sir,
Consent to Establish under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder ,is hereby
granted for your AERIAL ROPEWAY plant situated / proposed at NEAR GATORE KI
CHHATRIYAN, BRAHMPURI, JAIPUR Tehsil:Jaipur District:JAIPUR , Rajasthan under the
provisions of the said Act(s). This consent is granted on the basis of examination of  the
information furnished by you in consent application(s) and the documents submitted

therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 31/05/2023 to 30/04/2028 or
date of commencement of production / commissioning of the project or activities
whichever is earlier .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity / Capacity
ROPEWAY TOURIST ACTIVITY Service 300.00 PERSONS
PASSENGER CAPACITY PER HOUR

3 That in case of any increase in capacity or addition / modification / alteration or change in
product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish.
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Digitally signed ooja

Date: 202 17:59:45 IST
Reason: Se sted
Location:




Head Office HBC
Rajasthan State Pollution Control Board

AR 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
m Phone: 0141-2716840
|
Registered
FileNo : F(Tech)/JAIPUR(Jaipur)/7737(1)/2023-2024/6221-6223
Order No: 2023-2024/HBC/2818 Dispatch Date: Dec 27 2023 5:59PM

Unit Id : 127143

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit

6 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One D.G. Set( 150KVA) ACOUSTIC
ENCLOSURE,
ADEQUATE STACK
HEIGHT

7 That the wunit shall obtain all necessary permission from District administration,
Jaipur and Government of Rajasthan related to the passenger Ropeway Project at
Mandir Shree Garh Ganesh Ji, Near Gatore Ki Chhatriyan, Brahmpuri, Jaipur,
Rajasthan.

8 That this consent to establish is being issued for aerial passenger ropeway service
for people between near nahar ka ganesh ji Temple to Mandir Shree Garh Ganesh Ji
on hilltop @ 300persons/ hour, Near Gatore ki Chhatriyan, Brahmpuri, Jaipur,
Rajasthan (Diverted forest land for Construction Of Passenger Ropeway at Mandir
Shree Garh Ganesh Ji, Jaipur). For any change, the unit has to seek fresh consent to
establish.
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Date: 202 17:59:45 IST
Reason: Se sted

Location:




Head Office HBC
Rajasthan State Pollution Control Board

AR 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
m Phone: 0141-2716840
|
Registered
FileNo : F(Tech)/JAIPUR(Jaipur)/7737(1)/2023-2024/6221-6223
Order No: 2023-2024/HBC/2818 Dispatch Date: Dec 27 2023 5:59PM

Unit Id : 127143

9 That if the project cost exceeds Rs. 5.8Crore, the wunit shall take/obtain
modification in consent after paying fee as applicable.

10 That the wunit shall comply with the standards as prescribed vide MOEF notification
no. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air
Quality.

11 That the unit shall ensure compliance of ambient air quality standard in respect of
noise as prescribed under Environment (Protection) Act & Rules made therein.

12 That wunit shall provide adequate stack height along with acoustic enclosures on
one D.G. set of 150KVA, Further wunit shall not allow installing any air pollution
source i.e. Boiler/Hot water generation etc. without prior consent to establish from
the Board under the Air Act 1981.

13 That the total water consumption shall not exceed 0.7 KLD. That the entire fresh
water demand shall be met out through Municipal water supply to Ashram Seva
Samiti.

14 The ground water shall not be abstracted without prior NOC from Central Ground
Water Authority.

15 That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption, waste water generation, waste water treated
and treated waste water recycled and utilized for plantation/gardening purposes.
Daily record of the same shall be maintained and to be submitted to the Board.

16 That the entire domestic waste water generated in tune of 0.5KLD shall be treated
through septic tank and soak pit.

17 That the wunit shall dispose the sludge of septic tank and soak pit in scientific
manner.

18 That the unit shall ensure proper recycling and reuse of domestic waste water after
adequate treatment. Treated waste water shall be utilized for watering the
vegetation along ropeway corridor, as proposed.

19 That unit shall utilize entire treated waste water for
flushing/process/gardening/non-potable uses and other gainful purpose. No waste
water shall be discharged on land/ into sewer line/into natural nala/water
body/drain.

20 That the wunit shall not allow making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body.

21 That the unit shall install adequately designed rain water harvesting structure for
prevention and recharge of ground water in and around the area.

22 That energy conservation measures like installation of CFLs/FLs for lighting the
areas outside the building should be integral part of the project design and should
be in place before project commissioning.
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Head Office HBC
Rajasthan State Pollution Control Board

AR 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
m Phone: 0141-2716840
|
Registered
FileNo : F(Tech)/JAIPUR(Jaipur)/7737(1)/2023-2024/6221-6223
Order No: 2023-2024/HBC/2818 Dispatch Date: Dec 27 2023 5:59PM

Unit Id : 127143

23 That wused CFL/FLs/LEDs should be properly collected and disposed off/sent for
re-cycling as per prevailing rules/guidelines issued by regulatory authority. Use of
solar panels also be done to the extent possible.

24 That the solid waste generated should be properly collected & segregated. Wet
garbage should be composted and dry/inert solid waste should be disposed off at
approved sites for land filling after recovering recyclable materials.

25 That the wunit shall comply with the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016; Solid Waste
Management Rules, 2016; Plastic Waste Management Rules 2016; Construction And
Demolition Waste Management Rules 2016; Bio-Medical Waste Management Rules,
2016 and E- Waste Management Rules, 2016.

26 That the RSPCB, Rajasthan reserves the right to add new conditions, modify/annul
any of the stipulated conditions and/or to revoke the consent if implementation of
any of the condition stipulated by RSPCB, Rajasthan or any other competent
authorities is not satisfactory.

27 That the wunit shall take steps to enhance landscaping and green cover in all
possible spaces and develop green belt in at least 33% of the total project area.

28 That this consent is being issued on the basis of information /documents submitted
by the industry. In case, it is found during post inspection that, the unit has flouted
the conditions of consent or provided inadequate control measures & wrong
information, the consent may be revoked and action may be initiated under the
Provisions of Water Act & Air Act without any further notice.

29 That no Single wuse Plastic (SUP) items, which are banned vide Ministry of
Environment, Forest and Climate Change (MoEF& CC), Government of India
notification dated 12/08/2021 shall be used in the unit premises

30 That this consent to establish shall be subject to compliance of any direction or
order passed by Court of Law/NGT/CAQM in the matter.

31 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of compliance of
the Water Act and Air Act.

32 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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Head Office HBC
Rajasthan State Pollution Control Board

AR 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
m Phone: 0141-2716840
|
Registered
FileNo : F(Tech)/JAIPUR(Jaipur)/7737(1)/2023-2024/6221-6223
Order No: 2023-2024/HBC/2818 Dispatch Date: Dec 27 2023 5:59PM

Unit Id : 127143

33 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ HBC ]
(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaipur(North)
with the request for compliance of consent conditions.
2 Master File.

Group Incharge[ HBC]
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN
AT JAIPUR BENCHL, JAIPUR (1
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DAMODAR ROPEWAYS AND INFRA LIM

AUTHORISED REPRESENTATIVE MR. DEEPAK SAXENA

AGED ABOUT 60 YEARS, RESIDING AT 28, YAMUNA PATH,
SHYAM NAGAR, JAIPUR 302019
... PETITIONER

VERSUS

1. DISTRICT MAGISTRATE, JAIPUR NEAR COLLECTORATE

CIRCLE, BANIPARK, GOPALBARI, JAIPUR, RAJASTHAN

302016, INDIA

2. MANDIR SHREE GARH GANESH JI TRUST BRAHMPURI

w
V HAVING ADDRESS AT NEAR GATORE KI CHHATRRIYA,

BRAHMPURI, JAIPUR RA]ASTHAN-302002 THROUGH ITS

TRUSTEE PRADEEP ACHARYA

3. M/S SHIVAMPRIME INFRAPROJECTS PRIVATE LIMITED

HAVING ITS OFFICE AT IN THE PREMISES OF SHIVAM

RESIDENCY, PLOT NO. 84, SINDHI COLONY BANI PARK

JAIPUR

... RESPONDENTS
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WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION
OF INDIA

AND

IN THE MATTER OF VIOLATION OF ARTICLE 14 OF THE
CONSTITUTION OF INDIA

AND

IN THE MATTER OF PASSING OF NON-REASONED ORDER
DATED 01.05.2024 BY RESPONDENT NO.1

AND

IN THE MATTER OF HOLDING RESPONDENT NO.2, A PUBLIC
CHARITABLE TRUST AS PROMOTER UNDER SECTION 2(J) OF
THE RAJASTHAN ROPEWAYS ACT, 1996

AND

IN THE MATTER OF NON-CONSIDERATION OF THE PENDING
APPLICATION FILED BY THE PETITIONER U/S 6 OF THE
RAJASTHAN ROPEWAYS ACT, 1996

AND

IN THE MATTER OF THE RAJASTHAN TRANSPARENCY IN
<« PUBLIC PROCUREMENT ACT, 2012
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

.18, Civil Writ Petition No. 11206/2024

Damodar Ropeways And Infra Limited, Through Its Authorizad

Representative Mr. Deepak Saxena Aged About 60 Years,

Residing At 28, Yamuna Path, Shyam Nagar, Jaipur 302019.
----Petitioner

Versus

1. District Magistrate, Jaipur, Near Collectorate Circle,
Banipark, Gopalbari, Jaipur, Rajasthan 302016, India.
’ 2. Mandir Shree Garh Ganesh Ji Trust, Brahmpuri Having
Address At Near Gatore Ki Chhatrriya, Brahmpuri, Jaipur
Rajasthan-302002 Through Its Trustee Pradeep Acharya.
3. M/s Shivamprime Infraprojects Private Limited, Having Its
oOffice At In The Premises Of Shivam Residency, Plot No.
g4, Sindhi Colony Bani Park, Jaipur.
----Respondents

For Petitioner(s) . Mr. Sanjay Jhanwar, Sr. Adv.
Mr. Rajat Sharma, Adv.
Mr. Akshay Sharma, Adv.

For Respondent(s) . Mr. J.P. Goyal, Sr. Adv. assisted by
Ms. Sakshi Tiwari, for NP-2
B Mr. Amit Gupta &
: Mr. Hardik Mishra, for NP-3

HON'BLE MR. JUSTICE ANIL KUMAR UPMAN

Order

01/08/2024

E’J Learned counsel for the petitioner submits that vide order
détéd 18.03.2024 passed in S.B. Civil Writ Petition
N0.13497/2023, the respondent No.1 was directed to decide the

representation filed by the petitioner. It is further submitted that

said representation was submitted by the petitioner raising several

objections and grievances including issuing permission (o

construct ropeway for Mandir Shree Garh Ganesh Ji (NP-2). He

% fy
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(2¢et?) [CW-1120672024]

further submits that vide impugned order dated 01.05.2024, the
detailed representation submitted by the petitioner has been
decided without considering the objections raised by the

petitioner, 1t is further submitted that respondent No.3 is allowed

to constryct the ropeway for Mandir Shree Garh Ganesh Ji while it
is evident from record that no application was submitted by
respondent No.3 seeking permission to construct the ropeway.
Learned counsel contends that respondent No.2, who is Mandir
Shree Garh Ganesh Ji Trust, has no authority to grant permission
to construct the ropeway in favour of respondent No.3.

Matter requires consideration.

Issue notice to the respondents.

Learned counsel Mr. J.P. Goyal and Mr. Amit Gupta, put in
appearance on behalf of respondent Nos. 2 & 3 respectively. Copy
of this petition has already been supplied to them.

Let notice be issued to respondent No.1 through both the
processes. Rule is made returnable within a period of six weeks.

Requisites be filed within a period of two weeks failing which,
this petition shall stand dismissed automatically without further
reference to the Bench.

If this order is complied within time frame, list this case after
six weeks,

Till next date of hearing, the parties are directed to maintain
status quo with respect to the construction activity of ropeway in

question, as it exists today.

(ANIL KUMAR UPMAN),)

CHARU SONI/58
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Annexure-11

Photographs taken during inspection are as follows:
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Latitude: 26°56'32"
Longitude: 75°49'40"
Elevation: 462.25+8 m
Accuracy: 18.5 m ‘
Time: 30-09-2024 10:08 |
Note: site inspection garh:Gan

'Latitude: 26°56'32
iLongitude: 75°49'40"
\Elevation: 462.25+15 m
Accuracy: 8.5m

Time: 30-09-2024 10:09
[Note: site inspection garh




